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IN THE CENTRAL AtM INISTRATIVE TRIBUNAL 

ER}UL.AM BENCi 

i91L9 

Date of DecisionS 17.6.93 

M. .Warayaflafl 	.. 	: 	
ApplLcant 

• Mr.P.Sivan PillaL - 	 .. 	Mvocate for applicant 

Versts 

• 1. 	The Divisional•..Persoflnel Officer, 
• So.thern Rail 	• 	 :. 	 -• 

• Paighat. 	: 	 •• 

• 2 	The Traffic Inspector. 
SOuthern. Railway, 

ornt. 	 .. 	Respgndi ts 

• Mr. M. C. Cherian 	 ... Mvocate for respondents 

00 

THE HON' BLE ML JUSTICE C. $KRN NAIR VICE CHAIRMMI 

JID4M EN.j 

pp1icant an "LTZ/77/Porter'! working at 

oz1itr Junction was transferred 'to Salem Junction 

by 	nnexure'I orIer. 	This is challenged in this 

application. 	Porters belong to 	a transferable 

CategOX7 and nothing to taint the transfer has been 

• establishedat a person is liable to transfer, 

• 

is not a reasofl to transfer, him at random. 	Even 

in the exercise of such powers aztitrarine ss and 

• caprice must be eschewed. 	Though I see no ground . 

to qjiash Annexure.-I,. I direct respondents or such 	
• 

• of them as is competent to consider the case of the 
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applicant on• cc*npássionate grounds, nd give 

hiii a transfer to any station lying In the revenUe 

districts of Paighat, Trickur or NalappUram if 

there is an existing' vaency or if necessary by 

making transfers. 

2. 	Application disposed of. Parties to beer 

their costs. 

V Cu I.-'. 

C. SIANKARAN NAIR (J) 
VICE CHAIRMAN 

Dated 17th June, 1993. 




